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from the purview of the PDS. 'The
Governroeny has so far not taken
any decision ipn the matter.

Compensation paid to veluntary ve-
tired employees of Super Bazar

728. SHRI DILIP SINGH JUDEV:
Will the Minjster of CIVIL  SUP-
PLIES CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased
to state:

(a) the nameg and designation of
Super Bazar personnels of the rank
of Deputy General Manager, Mana-
gers, and Members of Executive
Committee who were to retire in the
next three to four years but were
allowed  voluntary retjirement in
1992 by the Management and the
amount of compensation paid to them
by Super Bazar with reasons and
justification for allowing the retire-
ment in each such rase;

(b) whether i+ is a fact that a
numker of retired persong including
shose who opted for voluntary retire-
ment from Super Bazar on different
posis have been gjven other types
uf assignments in different offices/
uniig of Super Bazar; and

{e} it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUP-
FLIES CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION (SHRI
KAMALUDDIN AHMED): (a) tg (¢)
Super Razar hag informed that Vo-
luntary Retirement Scheme has not
been introduced in the Super Bazar.
Hence. the question of compensation
paid to different categorieg of em-

ployees under this scheme does not
arise.

National jncome speng on develop-
ment of Super Bazar

729. SHRI DILIF SINGH JUDEV:
Will the Minister of CIVIL  SUP-
PLIES., CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased.
to state: * N b
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to Questions 36

(a) the percentage of National In-
come being spen; on the develop-
ment of Super Bazar during the last
three years;

(b) the percentage therecof being
spent on Geners] Manager and othar
higher officials;

(e) whether the percentage is lg.
wer for staff/employees of class IIT
and IV during the above period; and

(d) if so the manner jn which Go-
vernment propose to attain the goal
cf employees’ betterment and benc-

fits? - L2

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL, SUP-
PLIES  CONSUMER AFFAIRS AND
PUBLIC DASTRIBUTION (SHRI
KAMALUDDIN AHMED): (a) The
Central Government provides finan-
cial assistance under the Central
Secter Scheme to Super Bazar by
way of share capital loan and sub-
sidy  for implementing certain speci-
fic schemes/projects related tp the
cxparsion and development of the
Super Bazar, For the yeary 1991-82,
1982-93 and 1993-54 the Government
teleased Rs. 76.00 lakhs Hs. 36.30
lakhs ard Rs. 20 lakhs respectively.

(Y and (¢) The establishment ex-
nensez of Super Bazar, including sa-
laries to the employees of Super Ba-
zar and to those who are working in
Super Bazar on deputation, which
are paid in accordance with their
sanctioned scales of pay, are made
out of ils business profits,

(d) Finamcial benefits and ollow-
ances ip the form of HRA, Medical
allowance and reimbursement, Con-
veyance allfowance, enterfainment
allowance etc. to the employees of
Super Bazar are released in accord-
ance with the faciljties sanctiored
to them by the Managing Commitiee
of Super Bazar;



